IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
L Rk

0.2.5 79/95, | Dt. ef Decisien 3 7-1-28.

S.Gurucharan Singh . .. Applicant.

Vs
1. The Chairmén and Directer Gerneral
vEafiafice "Facteries’ sesra,
10=4, Auckland Read,
Calcutta=-700 001.

- 2. The General Manager,
Ordnance Factery Preject,
Edumailaram,
Dist & Medak. .. Respendents.

Ceounsel fer the applicant Mr.P.Naveen Rae

>0
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Ceunsel! fer the respendents Mr,N.R.D&varaj, Sr.CGSC,

CORAM? =
THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.) f
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

LAR S 3

ORDER

ORAL CRDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

Heard Mr,P,Naveen Rae, learned counsel for the

applicant andiMr.N.R.Devaraj, learned ceunsel for the respondent§

2, i Oh 27-04-93 while the applicant was functiening
wos ~
as Crane DrivFr (Mebile),.served with a memerandum of charges

alleging the attemptx%heft of Government materialsakﬁwﬂkk failure

| ) committing
to maintaiq& Selute integrity and[conduct unbeceoming of a Govt.




| W vz

-

servant; Theiapblicant submitted his explanatien dated 3-5-93
(Aﬁnexﬁre-II}L ":His explanatien was not feund cmnvincing.ﬁence-
the disciplin;ry authirity erdered fer a detailed enquiry. A
detailed enQUiry was cenducted inte the said charges and the
enéuiry officéf vide his repert dated Nil recerded finding that

the charges levelled against the applicant Qere preved.
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repert of thégenquiry efficer te the applicant. The applicant

sdbmitted hig: representatien dated 6-7-94, After censidering
the‘findings recerded by the enGuiry efficer and alse the
explanatien ef the applicant, the disciplinary autherity vide

his preceedings Ne,02/00058/Estt. dated 25-7-94 (Anpexure-V Fage-
FA ] 'C_(D ine vAa) 1npeseq e Fenalty @I dismissal o1 e appiiceanc

frem service, :
4, | A&ainst the said erder ef punishment, the applicant E
submitted an appeal dated 23-8-94 (Annexqre-VI) te the Chairman
and Directer éeneral of Ordnance Facteries, It is submitted that
the said appeal is still te be dispesed ef,
5. The learned counsel f@r‘the applicant during the
course éf arg?ments submitted that having regard te the gravity
of the charge%-the punishment of dismissal impesed on him is tee
harsh and tha% in similar instances certain efficials were dealt
with a minor‘ﬁenalty. It is fer the appellate authority te
censider the quantum of punishment. Since the matter is pending
consideration: befere the appelléte autherity, we feel it preper
te'direct thégappellate autherity te censider the quantum ef
punishment iméosed en the applicant. Hewever, we feel the
punishment grgnted te the applicant appears te be exc%éive
having regard1to the gravity ef the effence. As the applicant
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is reperted fé have taken away the materials ef meagre value,

The spplicant alse submits that in similar cases only miner
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penalty'Qas iﬁposed.‘rAﬁy way the Bench is net taking
nete of it. | | |
6. ‘ We feel that reé@nsideratien of‘quantum of
! . ’ .
punishment ma& be required in this case. We leave it
-te the appell%te autherity fo consider his requestg_fer
reductien in &he penalty‘already awafded te him by the
; ,

diséiplinary Futhority in accerdance with the rules and

P e i W A pute WEILAA LA Wl A A Tk wene s - g e e - _—— e me o m— —— -
i

- the date of r?ceipt of @ cepy eof this erder.
7. : Whth the abeve ebservatiens, the OA is dispesed

of . Ne@ cests.
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MEMBER(JUDL. ) MEMBER (ADMN. }
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Coepy to:

1. The chairman and Director General of Urdinamce Factories
Ordinance Factorigs Beard, 10-8, Auckland Read, '
Calcutta, .

2. The General Manager, Ordinance Factoery Pr@jact,
Eddumailaram, Medak District,

3. Uﬁe cepy to Mr.P.Naveen Rae,Addocats,lAT,Hyderabad,
4, One cepy to Mr.N.R.Devraj,5r.CGSC,CAT,Hyderabad,

5, One copy to D.R(A),CAT,Hyderabad,

6. One copy to HBSIP,M (3),CAT,Hyderabad,

7. One duplicate copy.
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DISPISED oF SITH-JERESTEATS
JISMISSED

DISMISSED AS W ITHDRAWN
DISMISSED Fan JIFAULT
JROEREY/REJECTED

N7 ORDER 45 T4 CJSTS.
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